
387 Exalosion ill J amtZagar 
(St.) 

MARCH 301 1984 Elecrt'on fo Comm. 388 

12.35 hrs. 

STATEMENT RE. EXPLOSION I 
JAMN~GAR WHILE BOMBS 

WERE BEING LOADED 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI K. P. 
SINGH DEO.): Mr. Deputy Speaker, 
Sir. with deep regret I inform the House 
about an unfortun ate accident that 
occurred at the Air orce Station, Jam. 
nagar at 1240 hour on the 27th March. 
1984. 

2. According to the information 
received from Air Force Station Jam-
nagar, the accident took place in the 
course of handling of bombs during the 
routine activities at the base. Some un· 
prepared bombs were being despatched 
from the base to another Air Force 
Station on stock transfer. Three civilian 
trucks were to transport the unprepared 
bombs by road; two of them had been 
loaded and were standing by to depart 
while the other one was in the process of 
being loaded. 

3. At the same time. a . trolly on 
which sl.)me bombs had been loaded for 
transportation to another area in the 
same Station was standing near the out 
gate of the bomb dump. These bombs 
were to be sent to the aircraft for loading 
for the purposes of operational training . 

4. All of a sudden, the bombs loaded 
on the trolly exploded causing almost 
total destruction of one of the civilion 
trucks standing loaded with bombs. 
Relatively less demage was caused to the 
other two trucks. The unprepared bombs 
loaded in these trucks were alGO scattered 
and suffered damage but did not explod~. 
A number of fires broke out in the area 
of the bomb dump. These were put out 
by the Air Force fire brigade. 

. 5. At the time of reporting, 7 per-
SQDS, 4 of them service personnel and the 
three truck drivers had lost their live. 
A total of 5 persons including 8 airmen. 

DSC Jaw~n and 1 civilian employee 

sustained serious injuries. About 12 per. 
sons were given first aid. The injured 
personnel are being treated in the local 
hospital. 

6. A court of inquiry has been ' 
ordered by the Air Headquarters to en-
quire into the circumstances of the 
accident. 

7. ACC-in-C South western Air 
Command and the CAS have visited the 
Station. Immediate financial relief has been 
given to the families of the affected per-
sonnel including a payment of Rs. 2000/-
out of the discretion~ry fund with 
the CAS to each of the civilian personnel 
killed in accident . Further compensation 
to the civilians who have suffered due to 
this accid ... nt will b'" paid after the Court 
of Inquiry report is fioali. ed. Steps are 
also being taken for finalisation of pen-
sionary and other terminal benefits ad-
missible to the ,families of Air Force per-

. sonnd who were killed in the accident. 

--
12.38 brs. 

~LECTION TO COMMITTEE 

Tea Board 

MR. DEPUTY SPEAKER: Now the 
Motion, Mr. Laskar. on bebalf of Mr. 
Vishwanath Pratap Singh. 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN 
THE DEPARTMENT 0 SUPPLY 
(SHRI NIHAR RANJAN LASKAR): 
On behalf of Shri Vishwanath Pratap 
Singh, I beg to move : 

"1 hat in pursuance of sub-section (3) . 
(f) of Section 4 of the Tea Act, 
1953, read with rule 4 (I) (b) of 
the Tea Rules, 1954, the members 
of this House do proceed to elect . , 
JD such manner as the Speaker 
may direct. two members from 
among themselves to serve. 
as members 01' the Tea 



" • 
~S9 Election to Comm. CHAITRA 10, 1506 (SAKA) Election to Comm. 

Board, Subject to the other pro-
visions of the said Act and the . 
Rules made thereunder." 

MR. DEPUTY SPEAKER : The ques-
tion is : 

"That in pursuance of sub-section (3) 
(f) or Section 4 of the Tea Act, 
1953, read with rule 4 (I, (b) of 
the Tea Rules, 1954, The members 
of this Hou e do proceed to elect, 
in such manner as the Speaker 
may direct, to members from 
among themselves to serve as 
members of the Tea Board, subject 
to the other provisions of the said 
Act and the Rules made there-
under:' 

The MOlion was adopted. 

12.39 hr . 

MR. DEPUTY-SPEAKER: Now Mr. 
Rakesh. Only one minute. All of you 
pJease cooperate. 

MR. DEPUTY -SPEAKER : Not allo .. 
wed. P rsonal allegations will Dot go on 
record. 

-n '"'(0 q;:f 0 ~T ~ : •• 

MR. DEPUTY -SPEAKER • Adjourn-
me t motion on the subject in disallowed. 
I have heard you. Now Mr. Nadar. 

(Interruptions)·· 

MR. DEPUTY SPEAKER: Again you 
are not in order. What can I do? I will 
have to go to the next item. I will call 
one by one. If you are not silting what 
'can ·l do ? I am going to the next item. I 
am so sorry,. Calling attention-Sbri M. 
Ramaopal Re.ddy. 

(Interrupt/om) 

•• ot recorded, 

. 
MR. DEPUTY SP AKER: No body 

cooperates. I a1]owed Prof. Madhu Dan-
davate al 0 to speak. When four Mem-
bers are speaking how can I ,hear, Plea e 
sit down. How can I conduct the pro-
ceeding? What will you do if you are in 
the chair like me? One by one you can 
speak. You control other members also. 

DR. SUBRAMANIAM SWAMY 
(Bombay North East) : I am on a point 
of order on your remark which ha gone 
on rec·ord. You said, in foreign policy 
matters, we should be very careful. Sri 
Lanka is a very friendly country, but the 
Government of Sri Lanka has condemned 
the Government of Jndia. It ha come in 
the Pr~s today, They are killing their 
peopJe with the help of the air forcc. 
The Ministher is sitting here. How can 
you say that it i a friendly country? 

MR. DEPUTY SPEAKER: Sri Lanka 
is a very friendly country to India. 

DR. SUBRAMANIAM SWAMY 
After condemning the Government of 
India? 

(Interruptions) 

MR. DEPUTY SPEAKER: You ask 
other people to sit down. Let me see 
how you manage it ? 

SHRI A. NEELALOHITHADASAN 
NADAR (Trivandrum): I " want to raise 
a vcr), serious matter. Tbi JS a mallc;r 
of shame. A Mmister of tbe Kerala 
Government beJonSlDS to the (..oDiress 1 
Part)' stated openly (lnlerr14ptionsl 

MR. DEPUTY SP AkER: have al-
ready di allowed it. It is a State subject. 
No personal allegations will go on record. 
Please do not record. 

(Interrupt iOI1f1,) . 

SHRI A. N ELALOHI HADASAN 
NADAR : •• 


